| TEM NO 201 COURT NO. 8 SECTI ON | VB

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).19362/2003

(From the judgenent and order dated 28/07/2003 in CW No.11621/2003

of the H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

.G OF PCLICE, CHANDI GARH & ORS. Petitioner(s)

VERSUS

KRI SHAN KUVAR Respondent ( s)

(Wth prayer for interimrelief and office report)

(FOR FI NAL DI SPCSAL)

W TH

SLP(C) NO. 20260 of 2003
(Wth prayer for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

SLP(C) NO 20264 of 2003
(Wth prayer for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

SLP(C) NO. 20269 of 2003
(Wth prayer for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

SLP(C) NO. 20032 of 2003
(Wth prayer for interimrelief and office report)

(FOR FI NAL DI SPCSAL)

SLP(C) NO. 20158 of 2003

(Wth application(s) for passing the order in terns of the order



dated 27.11.2003 in C A No.4684/2001 and with prayer for interim
relief and office report)

(FOR FI NAL DI SPOSAL)

SLP(C) NO. 20235 of 2003
(Wth prayer for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

Date: 13/04/2006 These Petitions were called on for hearing today.

CORAM :

HON BLE MR JUSTICE S.B. SINHA

HON BLE MR JUSTI CE P. K. BALASUBRAMANYAN
For Petitioner(s) M's. Shonil a Bakshi, Adv.

for Ms. Kam ni Jai swal , Adv.

For Respondent(s) M. Jagjit Singh Chhabra, Adv.

M. Saurath A ay, Adv.

Ms. Suresh Kumari, Adv.
M. Di nesh Verma, Adv.

M. A P. Mhanty, Adv.

M. MP. Shorawal a, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

Li st t hese matters al ong with C. A No. 6028/ 2003
t he letter

.2/ -

in

Vi ew

of



circul at ed.

(A.S. BISHT) (PUSHAP LATA BHARDWAJ)

COURT MASTER COURT MASTER



